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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.1225/1992

New Delhi, dated this 5th of May, 1995

Hon'ble Shri Justice B.C. Mathur, Chairman
Hon'ble Shri P.T. Thiruvengadam, Member(A)

Shri Nanak Chand
s/o Shri Omi Lai
H.No.614, Bhim Gali, Malka Ganj
Delhi

(By Shri Lajpat Rai, Advocate)

versus

Union of India, through

I. Secretary
M/Urban Development
Nirman Bhawan, New Delhi

2. Director of Printing
Nirman Bhawan
New Delhi .. Respondents

(By Shri P.H.Ramchandani, Senior Counsel)

ORDER(oral)

Shri Justice B.C. Mathur

The applicant Shri Nanak Chand, who was appointed as

Safaiwala on daily wages in the Ministry of Urban

Development, by moving this application has sought a

direction to the respondents to regularise his services on

the said pest.

.. Applicant

2, According to the applicant, he was appointed on daily

wages on 14.2.90 and he has completed the requisite period

for claiming regularisation. The requisite period admittedly

has been prescribed in the guidelines issSId by the

Department of Personnel on 26.10.84. A copy of the

guidelines has been filed as Annexure-I to the application.

From these guidelines, it appears that earlier #istructions

had been issued' fo^ the regularisation of those who had

completed two years' service and had worked for illeast 240



(2)

ays eacH ,ea.. T^esa .ere app„ca.U to those
«0were .oeMn, in the depaet.ents .hich were observing st.

-eh. in the .e.orandu. dated 2b.la.84. it was provided

OePart.e„ts which are observin, tive dav weeh. .d.ittediv
the applicant's ^epart.ent is observing tive day weeh. The
-jna, application In the Tribunal was filed ,,5.„.

- no ^nterie order, the applicant has
continued in service tillttll date as ad.itted by the learned

for the respondents, who is acco.panied by the
epatfental representative. Whether the applicJht had

co.Pleted the requisite period of service or not at the
•""Of fninp , the original application, it is „ot
necessary for us to consider at this stage, as atleast at
-ta- '̂ 0 applicant has cobpleted the dualifyin, period

ror regularisationj

'n view of the above, the application is allowed to
-e applicant shall be considered for

regularisation. aad i . .,s issued lv-the_s,„„„,de«».
to 'Prrt^' • Ik I .

This Shan be• '' ' ^ oi Id I I u6-ne Within 3.onths fro. the date acopy of%his order is
co..unicated to the Directorate of Printino to
No.2). , ' (Respondent

4. There shall be order as to costs.

/tvg/

f.dV^

(P.T.Thiruvengadam)
Member(A)
5.5.1995

I
^S.C. Mathur)
1:ha irman
5.5.1991
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